Government of Jammu and Kashmir

Finance Department
Civil Secrelanal Jammu/Sanagar

Notification
Jammu, the\@ of April, 2019

SRO72A L-in exercise of the powers conferred by sub-section (4) of section 9 of the Jammu and
Kashmir Goods and Services Tax Act, 2017 (Act No. V of 2017) the State Govemment, on the
recommendations of the Council, hereby notifies that the registered person specified in column (3) of the
izbie below, shall in respect of supply of goods or services or bath specified in column (2) of the Table
below, received from an unregistered supplier shall pay tax on reverse charge basis as recipient of such
goods of services or both, namely:-

Table
S Category of supply of goods and services Recipient of goods
No. | and services
(1) (2) (3)

i Supply of such goods and services or both [other than services by way of | Promoler.
grant of development rights, long term lease of land (agamnst upfront
payment in the form of premium, salami, development charges elc) or FSI

' (including additional FSI)jwhich constitute the shortfall from the minimum
value of goods or services or both required fo be purchased by a promoler
| for construction of project, in a financial year (or part of the financial year bil
- the date of issuance of completion certificate o first occupation, whichever
|is eariier) as prescribed in the SRO notification No. SRO -GST-11 DATED
| 08.07.2017 issued by Finance Department, Goverment of Jammu and Kashm,
| & amended.
| Cement falling in chapter heading 2523 in the first schedule to the Customs | Promoer.
| Tanif Act, 1975 (51 of 1975)which constitute the shortfall from the minimum
value of goods or services or both required to be purchased by a promoter
for construction of project, in a financial year (or part of the financial year bl
‘the date of issuance of completion certificate or first occupation, whichever
S earlier) as prescribed in the SRO notification No SRO -GST-11 DATE_D
1807 2017 1ssued by Finance Department, Govemment of Jammu and Kashmir,
~-.Samended. - —
* Capial goods falling under any chapter in the first schedule to the Quslﬂ;n:
Tarlf Act 1975 (51 of 1975) supplied to @ promoter for constructon :{ﬂ
Proect on which tax is payable or paid at the rate prescnbed for '::;“ SR0
12), (ib), (ic) and (id)against serial number 3 in the Table, in
"aification No. SRO -GST-11 DATED 08.07.2017 issued by Finance
~~-Sovernment of Jammu and Kashmir, as amended

Promoler

Wit . For the purpose of this notification, -




#e e “promoler” shall have the same meaning as assigned io it in | :
E‘lad Eslate (Regulation and Development) Acl 2016 (16 of 2?15}: O 1tin in clause (zk) of section 2 of the

) ‘project’ shall mean a Real Estate Project (REP) or a Residential Real Estate Project (RREPY;

(i) the term ‘Real Estate Prncht (REP)" shall have the same meaning as assigned to i in in clause (zn) of
eechon 2 of the Real Estate (Reguiat oo and Ceveiopment) Act 2016 116 of 2018);

i ‘Residential Real Estate Project (RREP)" shall mean a REP in which the carpel area of the commercial
gartments is not more than 15 per cent.of the tolal carpel area of 2l the apantments in the REP

() the term “floor space index (FS1)" shall mean the ratio of a building’s lotal floor area (gross fioor area) lo
we size of the piece of land upon which it is built.

This notification shall deemed to have come into force w.e.f 15t day of Apnl, 2019.

By Order of the Government of Jammu & Kashmir.

Sd-
(Dr. Arun Kumar Mehta) IAS,
Principal Secretary to the Govemment

N ETEStUGSTI119/nati-All Dated:A& .04.2019

(ooy to the:-
Secretary, GST Council, New Dethi
All Financial Commissioners
Principal Resident Commussioner, J&K Government , New Delhi
Principal Secretary to Hon'ble Governor.
All Principal Secretaries to Government.
All Comrmussigner/Secretaries to Gavernment.
Diwisional Commissioner, Jammu/Kashmir.
Excse Commissioner, JAK
Commussioner, State Taxes, J&K, .
Acditional Commissioner, State Taxes (Adm) Jammu/Kashmir.
Additional Commissioner, State Taxes Tax Planning, JBK.
PVt Secretary to Hon'ble Advisor (S).
President Kashmir Chamber of Commerce & Industry, Kashmir,
- President Federation of Industry, Kashmir
President Chamber of Commerce & Industry, Jammu.
President Industnies Association Bar Brahmana/Samba.
E’:-‘*"’E"T Tax Bar Association, Jammufsmagf;; e

neral Manager, Government Press Jammu/Kashm
Private Secregr-,r to Principal Secretary to Government , Finance Deguetoens
Government Order file/Stock file/Incharge website
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Depuly Secretary 1o the Government
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